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pose and I do not propose to follow that line. 

SHRI BHUPESH GUPTA: Sir, this is 
unfortunate  .   .   . 

(Interruptions) 

SHRI VIRENDRA PATIL: I would like to 
know from the Government whether it is a 
fact that Government have asked the Planning 
Commission and also the Central Irrigation 
Commission to prepare a national irrigation 
plan which is going to cost about Rs. 15,000 
crores in order to provide more irrigation 
facilities in the rural areas and also to utilise 
the surface water which is going waste today. 

SHRI MORARJI R. DESAI: Well, there is 
a Plan which is being examined from the 
feasibility point of view. Everything depends 
upon whether we can execute it and that is 
being examined very carefully. It cannot be 
done in less than a year. I am also proposing 
to consult some other experts from outside in 
this matter. 

SHRI BHUPESH GUPTA; And Mr. 
Palkhiwala will be one of them. 

Beating of Harijans in village Pathada 
under Public Station Shambhuganj of 

Bhagalpur District 

*92. SHRI     MOHAMMED  USMAN 
ARIF:t SHRI JAGAN NATH 

BHARDWAJ: SHRI N. 
K. BHATT: SHRI R. D. 
JAGTAP 

AVERGOANKAR: SHRI 
KALP NATH RAI: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that the landlords of 
village Pathada under Police      Station      
Shambhuganj      in 

•{•The question was actually asked on the 
floor of the House by Shri Mohammed 
Usman Arif. 

Bhagalpur District of Bihar forcibly took 
about 40 Harijans including women to a 
school building and beat them mercilessly in a 
locked room causing serious injuries to them 
on the 19th June, 1977 on their refusal to 
work as bonded labour; and 

Ob) if so, what action Government have 
taken against those found responsible for the 
incident? 

THE MINISTER OF HOME AFFAIRS 
(SHRI CHARAN SINGH): (a) and Ob) A 
statement is laid on the Table of the House. 

Statement 

According  to   information   received 
from the  Government  of Bihar,     on 
19th    June,   1977,    about  twenty    to 
twentyfive landlords   of village Patha 
da under Police  Station Amarpur in 
District Bhagalpur went to the Hari 
jan    Toli    and    asked    the    Harijan 
labourers    to    come    for    work    in 
their      fields.      The    labourers    had 
earlier    stopped    working    as    they 
were       not    being    paid    minimum 
wages.      When    the    Harijans    still 
refused    to   come    for  work    unless 
minimum wages were paid, the land 
lords   started    beating the    Harijans 
with lathis and dragged them out of 
their houses.    They bound a few  of 
them with the ropes, took them round 
the village and forcibly took them to 
the  local  middle  school,  where  they 
were    detained. and  beaten.    Eleven 
Harijans including five women    sus 
tained    injuries as    a result of    the 
beating.    The information of the inci 
dent   was received   by the    District 
Magistrate  on  22-6-1977,  who     after 
getting preliminary inquiries made by 
two  officials,    visited the spot along 
with the    Superintendent of    Police, 
Bhagalpur    and    the    Deputy    Chief 
Medical    Officer,    Bhagalpur.      The 
Deputy Chief      Medical      Officer 

found that the Harijans had been beaten up 
mercilessly. It was also found that some 
belongings of the Harijans had. been taken 
away by the landlords. A case under Section  
143/341/364/307/324-452-323    and 
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120(B) IPC was registered on 24-6-1977 at 
the Police Station, Amarpur. Eighteen 
accused persons have been arrested out of the 
twenty-two named in the FIR. One other 
accused has since surrendered in court. 
Warrants of attachment have been obtained 
against the remaining accused. Investigation 
of the case is in progress. The DIG (Harijan 
Cell) and the Assistant Superintendent of 
Police, Banka, have also visited the spot. 

Out of the 11 injured persons, 3 were 
admitted in Hospital at Banka, but have since 
been discharged. Each of the injured persons 
has been given a grant of Rs. 100/- by the 
District Magistrate towards medical expenses. 
All the Harijans of the village have been 
granted two weeks rations. A Magistrate and a 
police party have been deputed in the village 
for maintaining law and order and giving 
protection to the Harijans. The Offi-cer-in-
charge, Amarpur Police Station and the 
Assistant Sub-Inspector, Phulitumar outpost 
have been sus- pended and disciplinary 
proceedings instituted against them. The 
Officer-in-charge of the Police Station, Amar-
pur, has also been transferred. 

 

"The Officer-in-charge, Amarpur Police 
Station and the Assistant Sub-Inspector, 
Phulitumar outpost have been suspended 
and disciplinary proceedings instituted 
against them. The Officer-in-charge of the 
Police Station, Amarpur, has also been 
transferred." 
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SHRI JAGAN NATH BHARDWAJ: 
In view of the seriousness of this 
incident, will the Home Minister be 
pleased to state what specific steps he 
proposes to take so that such incidents do 
not occur again in that area? 
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They are all the more reprehensible 
and all the more condemnable. 
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How to improve  it is the point. 

SHRI L. G. HAVANUR: It is ap-
propriate that the hon. prime Minister and  
the hon. Home Minister have stated on 
more occasions than one that they" would 
appoint a Civil Rights Commission to 
protect the Constitutional rights of the 
Scheduled Castes, Scheduled Tribes, 
minorities and  other backward  classes.  
I have 

been reading in the papers, often, that the 
Government does not seem to bestow 
any thought on safeguarding the rights of 
the Harijans. 

(Interruptions) 

MR. DEPUTY CHAIRMAN:   Please 
listen, hon. Members. Please continue. 

SHRI L. G. HAVANUR: Sir, my 
request is that, now that an urgent 
situation has arisen, a Civil Rights 
Commission with wide powers to punish 
all those who indulge in atrocities against 
the Harijans should be constituted 
immediately. The urgency is there 
because the officer of the Commissioner 
for Scheduled Castes and Scheduled 
Tribes has been abolished and there is no 
agency to safeguard the interests of the 
Scheduled Castes and Scheduled Tribes. 
Therefore, I insist upon the Government 
to appoint a Commission immediately to 
seafeguard the interests of the Scheduled 
Castes and Scheduled Tribes. In view of 
the atrocities being perpetrated 
throughout, India against the weaker 
sections—in particular, against the 
Harijans—the necessity for appointing a 
Commission has arisen now. So, will the 
hon. Prime Minister or the Home 
Minister appoint a Commission, as was 
promised by them before? 

 

SHRI    M.   R.   KRISHNA:     Imple-
mentation  .   .   . 
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MR.  DEPUTY  CHAIRMAN;     Next 

question     Shri     Sisodia _____       (Inter. 
ructions). There are various ways of raising 
discussion on important matters. You can 
raise them, but not during the  Question Hour. 

Next  question. 

SHRIMATI PURABI MUKHO-
PADHYAY: I rise on a point of privilege. A 
new member from Karnataka, who has taken 
the oath today, has asked a question. The 
work of this House and every House of the 
Assemblies also is done in this way. The 
language that is used by a Member who asks a 
question, Is used by the Member of the 
Treasury Benches who replies. Have we made 
Hindi a compulsory language for the Treasury 
Benches to be superimposed on us in such a 
way that even if a question is asked in 
English, it has to be replied to in Hindi? If the 
Minister says that he does not know English 
to express himself, it is all right. But if it is an 
indiosyncrasy of some person to superimpose 
some language on the rest of the country, we 
are here to protect the interest of all the 
languages of India. 

MR. DEPUTY CHAIRMAN: There is no 
privilege involved in this. 

Revision of industrial   policy 
.     *SHRI  SAWAI  SINGH SISODIA:! SHRI 

PRAKASH MEHROTRA: 
SHRIMATI LAKSHMI- 
KUMARI CHUNDAWAT: SHRI R. 
D.  JAGTAP AVERGOANKAR: 
SHRIMATI SAVITA BEHEN: 

Will the Minister of INDUSTRY be 
pleased to state: 

tThe question was actually asked on the 
floor of the House by Shri Sawai Singh 
Sisodia. 


